WHOLE TIME MEMBER AND FIRST APPELLATE AUTHORITY
INSOLVENCY AND BANKRUPTCY BOARD OF INDIA

7™ FLOOR, MAYUR BHAWAN, NEW DELHI
DATED THE 13" OF MAY 2019

Appeal No. 1SBBI/A/2019/60005 (F. No. — Board — 12011/19/2019-1BBI)

Arising out of order dated March 12, 2019 under RTI Registration No. ISBBI/R/2019/50012
IN THE MATTER OF
Shri Ravi Sachan Appellant

Vs

CPIO, Insolvency and Bankruptcy Board of India
7" Floor, Mayur Bhawan
New Delhi Respondent

ORDER

The present Appeal No. ISBBI/A/2019/60005 dated 30" April, 2019, received by the office of the
First Appellant Authority (FAA), Insolvency and Bankruptcy Board of India, New Delhi (Board)
under the Right to Information Act, 2005 has been preferred by Shri Ravi Sachan against the order
of the CPIO, Dr. Anuradha Guru of the Board with respect to his RTI request, bearing Registration
No. ISBBI/R/2019/50012.

After perusal of the RTI application of Shri Ravi Sachan to the Board, it is observed that he wanted
to know about the status and progress of his applications dated 31.12.2018 and 19.01.2019
respectively.
The Respondent, CPIO, Dr. Anuradha Guru of the Board in reply to the RTI request of the appellant,
bearing Registration No. ISBBI/R/2019/50012, opined that: -
“The letters dated 31.12.2018 and 19.01.2019 of the applicant under process”.
The appellant has preferred this appeal against the above stated order of the CPIO, Dr. Anuradha
Guru of the Board contending that he could not get any clear status of his letters dated 31.12.2018
and 19.01.2019 in RTI and has requested to provide him the complete status of his above letters.
The present RTI appeal has been examined and it has been observed that the Board vide its letter
No. COMP-11015/3/2019-1BBI/4193 dated 10" May, 2019 (copy enclosed) has disposed of the
grievance dated 31.12.2018 and 19.01.2019 of the Appellant by stating that “the grievance was
examined by the Board. Based on documents on record, the Board has not found any merit in the
grievance, and the same has accordingly been disposed of.”

..2/-



6. Inview of above, the appeal of Shri Ravi Sachan is disposed of.

Sd/-

(Dr. Navrang Saini)
Whole Time Member and First Appellate Authority
Copy to:

1. Shri Ravi Sachan

2. CPIO, Insolvency and Bankruptcy Board of India
7" Floor, Mayur Bhawan
New Delhi



Insolvency and r'up'rcy Boar'd of India

7" Floor, Mayur Bhawan, Connaught Place, New Delhi-110001

Tel: +91 11 23462900, +91 11 23462800
Fax: +91 11 23462902, Web.: www.ibbi.gov.in

No. COMP-11015/3/2019-1BR1/4193
10" May, 2019

Mr. Ravi Sachan

R/o 8-B, Gopal Nagar

Behind Temp Stand,

Kanpur-208011, Uttar Pradesh

Dear Sir,

Subject: Grievance dated 31-12-2018 and 19-01-2019- In the matter of Jaypee Infratech Ltd.

This is in reference to your grievance dated 31-12- 2018 and 19-01-2019 in connection with the
corporate insolvency resolution process of the captioned corporate debtor,

2. The grievance was examined by the Board. Based on the documents on record, the Board has not
found any merit in the grievance, and the same has accordingly been disposed of.

Yours faithfully,

(Me( Il Unnikr |sﬁ«r;é’n.) \

—<General Manager



